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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD,

C.P.No,29/95 in Date of order : 8,11.1996.
0.A.No,19/9

Between

—

1, M,Lakshminarayana
2. A.Ram

3. Md, Ramjan Al{

4. B,Bhaskar Rao

» 5.Gopi

K.Rama Rao

K.Lak shmanamurthy
T.Suribabuy BN
V.Satyanarayana «+ Applicants “{?

And

. ;Egé C;@\GAMQQﬁmuﬂA.

Of ficer-in.charge,
Naval Base,

Ship Building Centre,
Visakhapatnam., -
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«+ Respondents

Counsel for the Applicants .« Shri K.Vinay Kumar (Absent)

Counsel for the Respondents ,, Shri V.Rajeswara Rao for
Shri N.V,Raghava Reddy, Addl,OGS

CORAM -

-Hon'ble Shri Justice HM,G.Chauvdhari : Vice-Chairman

Hon'ble Shri R.Rangarajan : Member(A)
 Order -
(Per Hon'ble Shri Justice M.G,Chaudhari : Vice-Chairman)

Heard S8hri V.Rajeswara Rao for Shri N,v, Raghava Rehdy. Addl,

- CGSC for the respondents,

2, By order dated 23,9,94 in the O.A, the respondents were
directed firstly to continue the applicants’ engagement%so long 2
there 1s work in preference to juniors and freshers, secondly

to enter their names in the live casual labour register and
fhirdly to consider their chpes for grant of temporary status
and regularisation to each against available Group *D* ﬁosts

in accordance with the seniority of the applicants and strictly
in accordance with the sehele/lnétructtonq. !
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2, - The applicaqts earlier filed C,.P.No,59/94 complaining
non-compliancg'of the order. That C.P, was disposed of

on 23,9.94 after recording the undertaking given by the learned
Standing Counsel for the respondents that the names of the

applicants will be entered at proper places in the live casual

_ labour register, The applicants then filed the second contempt

application belng C.PaNo.l/Qs; That was also dismissed by order
dated 9.3,.95 holding that the timézgit 1mplementatton of the
undertaking was 6 months under the General Rules. As no ttié?it
was stipulated under the previous C.P., the contempt application
was thus prematurely fi{led, This {s the third contempt applica-
tion now-filed by the applicants,

3. The-respondents have filed a reply. The reply shows that

the applicants are being éngagéd so long as the work is available

" in preference to their; juniors strictly in accordance with the

direptlou_ln the original order. It also appears that the names :
of the applicants have been entered in the live casual labour
register and they have been intimated accordingly by redistered
letter, It i{s stated{in the reply that the cases of the
apﬁlicants for regularisation and grant of temporary status

were considered by a %oard of officers convened by the highest
authority of the organisation but the applicants were not found
eligible for grant ofj temporary status aﬁithey did not fulfil

the minimum and mﬁndatqry criteria as per the Govt, of India
policy in force., The respondents deny that the applicants are n-—

heing provided employment as alleged, It 18 stated tﬁat they

have been engaged from January, 1995 to July, 1995, It is adso |

denied that the persons wentioned by the applicants as freghers
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were engaged
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to meet timeibound and unavoidable requirements andé the

appllcanta were not denied engagement, We are satisfied
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that the directions coni:ained {in the original order in tﬁe 0.A.
have been comp)_.i?d Qith and there i{s no case -di'sclosed for
initiating action in contempt. Accordingly the contempt

application is rejected.
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